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Shri B.Pujari, the learned counsel for the 

.,nd Shri B. Dash learned Addl. 	ng coz 

appearing on behalf of the Respondents -Depart"'!c nt' and 

k.-L,,~n under Annexure-9 dated 6.2.2003, the applic ant,. 

in this Original Application under Section 19 Of the A.T. 

1935, has approached this Tribunal for redressal ol~~ 

-'rievance. Transfer being an incidence of service, it 

-,t to be interfered with. But in the peculiar facts 

,and circmstances)as has been disclosed from the pleadings 

e rival parties, it appears that the applicant, as 

litive measure has faced the transfer; because a 

­f a legations were levelled against him leading 

-ing FIR in Badmal Police Post on 29.1.2002. Since 

--he applicant has faced the Upxupad transfer for the 

inst him(which 

-he impugned 

,~irder of transfer is not sustainable. But before passing 

final order, one should be conscious that the matter 

-ates to an Ordnance Factory, where absolute discipline 

heard the learned counsel of both the 

Original Application is disposed of with 

_~espondents to reconsider the matter (if 

zwer obtaining an undertaking from the 

_dlicant) in its proper perspective, in tatransferring 
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The applicant should make a represenLation tu 

his authorities in this regard and no sooner a suitable 

vacancy is available at Ordnance Factory, Badmal,tbe 

applicant should be appropriately posted there. 

	

This liberty is given to the parties, because 
	

M 

the case of the ResPondents-Depart-ment is that no suitable 

vacancy at present is available at Badmal to accommodate 

the applicant, whereas, the case of the applicant is 

that vacancy does exist there. Having regard to the 

facts and circumstances of the case, I leave this matter 

to the Respondents to give due consideration over the 

matter. 

Before parting with this case, it is worthmentioning 

that the applicant is suffering from sickle cell anasmia, 

which requires him(the applicant) to be at his native place 

at Balangir should not be lost sight of by the Respondents,. 

With this I dispose of this 0,A, leaving the 

parties to bear their own costs. 
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